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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

o.A.NO.2942/2002

Wednesday, this the 13th day of November, 2002

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri A.P. Nagrath, Member (A)

\ladzrrr Lal
s/o Shri Bishember
liZ-B-l , Todpur
Near Rehar:i Cr:lortl-, New Delhi- 1 2

V,S.R,lirishna)
...-'\1:1'lir:ant

(B1' Arlr.6cat,e: Shri

Ve rsr-ts

The Di rer:t or' General
cor,rncil of Scientific & Indr-rstrial Research
Raf i IIarg, J'ieu' ftelhi-1

TLre D i rec t,r r
Nat ionaf Plr,,sicaI
Dr. Ii.S. Krishnan
New Delhi-1 2

, . . Resl''6ndents

ORDER(ORAL)

Shri Justice V. S.Aggarwal:

Learnerl cr:unsel for a1-rplicant states that he liad

Irre f erred the appl icat iorr because ar) ob j ect i on was t aken

before the Conciliat ion Of f icer in pr.rrsLianr-'e of his

a1>plication filed Lrefore the Assistant Lat,oLrr

Commissioner-cLlm- Conciliation Officc-'r rrnder the

f ndustrial Dislrutes Act, f,earned collrrsel further states,

t- hat he may be pe rmi t ted t o rci t hdrars t he pre sent

ap1>lication r.rith liberty to talie al I 1egar1 arrd f actua]

pleas available to him, inr'lrrrling the one hefore t-he

Conr-'i.I iat iorr Of f icer:.

2-, -{IIowerl as pral'ecl. Su}rject to aforesaid, OA is

disnrissed as rcithdrar.n.
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